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o h No L-‘TFZS(S)QG(B&CERC -~ In exerdise of powers conferred under Section 178 of thc Elecmuty Act, 2003 (36 of
- 2003), and all other pswers enabling it in this behalf, and after previous publication; the Central ‘Electricity Regulatory
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Commission herebyy makes the followmg regulations lo further amend the Central Eleciricity Regulatory Commission
(Terms and Conditions of Tariff) Regulations, 2004, hereinafter referred to as “the principal regulations™, namely:-—

1. Short title and commencement.— (1) These reguletions may be called the Central Electricity Regulatory
Comrmssmn (‘T'erms and Conditions of Tariff) (Second Amendment) Regulations, 2007.

(2) These regulations shall come into force with effect from 00.00 hours of 30th April, 2007.

2. Amendment of Regulation 24 Regulatxon 24 of the principal regulations, as amcnded, shalt be substituted as
under, namely :
*24. Unscheduled Interchange{UI) Charges.—(1) Variation between actual generation or actual drawal and
scheduled generation or scheduled drawal shall be accounted for through Unscheduled Interchange (UT)
Charges. U] for a generating station shall be equal 1o its actual generation minus its scheduled generation. Ul

for a beneficiary shall be equal fo its total actual drawal minus its total scheduled drawal. Ul shall be worked out,

for cach 15-minute time block. Charges for all Ul transactions shall be based on average frequency of the time
hlock and the following rates shall apply :

Avetage frequency of time block (Hz) _ Ul Rate o

Below _ Not belnw {Paise per kWh}
v o 2 : 3
~ . _ 50,50 0.0
50.50 _ - 50.48 6.0
50.48 ) 50.46 12.0
49.84 ' ' 49.82 204.0
49.82 o 49.80 210.0
49.80 - : 49,78 219.0
49.78 - 49.76 228.0
49.54 | 4952 336.0
49.52 - , 4950 345.0
49,50 . 49,48 ‘ 361.0
| 49.48 | o 2946 3770

49.04 - : 49,02 7290
49.02 - 745.0

(Bach (.02 Hz step is equivalent o 6.0 paise/kWh in the 50.5-49.8 Hz frequency range, to 9.0 paise/kWhi in the 49.8-
49,5 Hz frequency range, and to 16 0 palsekah in the-49.5-48.0 Hz frequency range.)

Note: (1) The ahove average frequcncy range and UT rates are subject 1o change through a scparate nonfmalum by

the Commission.

(2) (i) Any generationup to 105% of the declarcd capacity in any time block of 15 minutes and averaging up
to 101 % of the average declared capacity over a day shall not be construed as gaming, and the

generator shall be entitied to. Ul charges for such excess generation above the scheduled generation .

SG).
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@iy For any generationbeyond the prescribed limits; the Regional Load Despatch Centre shall investigate
s0 a$ to ensure that there is no gaming, and if gaming is found by the Regional Load Despatch Centre, |

the corresponding UI charges due to the generating station on account of such extra generation shall -

be reduced to zero and the amount shall be adjusted in Ul account of beneficiaries in the ratio of their

capacity share in the genérating station,” - : _ o -
3. Amendment of Regulation 42: Regulation 42 of the principal regulations, as amendod, shall be substituted as
under, namely :— : Ce C o s o

“42. Unscheduled Interchange(UT) Charges.—(1) Variation between actual generation or actual drawal and
schedulefl generation or scheduled drawal shall be-accounted for through Unscheduted Interchange {UT)

" Chatges. Ul for a generating station shall be equal to its actual generation niinus its scheduled generation, UL -

for a beneficiary shall be equal to its total actual drawal minus its total scheduled drawal. UJ shall be worked out
for each 15-mimite time hlock, Charges for all U transactions shall be based on average frequency of the time.
* block and the following rates shatl apply : . o o L

_ Averﬁge.ﬁeqll cy_Ofﬁméblocﬁ(l-IZ) ) N B . UIRate
. Below s _ - Notbelow - - .. (PeiseperkWh)
—_— | L aspse ’ S 00,
05 o se48 | o - o 60
5048 . s T | 120
T " , | we 2040
w8 .. w8 IR C2100
Y I o em - 2190
L S - w6 PO T I
954 S s . 3360
952 S s w50 L L 3450
49.50 Co Ny N 3610
048 N 49.46 ' o 3770
X L YN o e
9.0 o A R

Each 0.02 Hz step is equivalent to 6.0 paise/kWh inthe 50.5-49}'3 Hz frequendy range, 10 9.0 pmsejkWhm the 49.8-

- 49.5 Hz frequency range, and to 16.0 paise/kWh in the 49.5-49.0 Hz frequency range.} .

" Note: (1) The above average frequency range and Ul rates are subject to chanke through a separate noﬁficaﬁoi; by '

- the Commission.

L]

101 % of the average dectared capacity over a day shall not be opnstrued as gaming, and the generator
| ] ‘ghall be entitled 1o Ul charges for such excess generation above the scheduled generation 8G). -
224% Gp-2 T

@ () Ay genorationupto105% of the declared capacity in any time block of 15 minutes and aversgingupto
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‘(i) For any generation beyond-the prescribed lithits, the Regional Foad Despatch Centre shall investigatc
<0 as lo ensure that there is no gaming, and if gaming is found by the Regional Load Despatch Centre,
the corresponding UI charges due to the generating station on account of such extra generation shall
e reduced to zero and the amount shall be adjusted in Ul account of beneficiaries in the ratio of their

capacity share in the generating station.”

K. S. DHINGRA, Chief (Law)
(ADVT-IIV/Exty 150407

Note : 1 he principal regulations were notifted in the Gazelte of India (Extraordinary) Part 111, Section4 on 29-3-20014
and were amended from time to'time asunder: '

6)
(i)
(i)

(iv)

Ceniral Electricity Regutatory Commission (Terms and Conditions of Taritf) (First Amendment) Regulations,
2004, notified in the Gazette of India (Extracrdinary), Part 111, Scction 4 dated 9-4-2004 :
Central Electricity Regulatory Commission (Terms and Conditions of Tarith) (First Amendment) Regulations,
2005, nutified in the Gazette of India (Extraordinary), Part 11, Section 4 dated 25-8-2005

Central Electricity Regulatory Commission (Terms and Conditions of Taritf) (First Amendment) Regulations.

2006, notified in the Gazette.of India (Extraordinary), Part [1], Section 4 dated 8-6-2006

¢ enirat Electricity Regulatory Commission {Terms and Conditions of Tariif} { Amendment) Regulations, 2007,

notiticd in the Gazette of India (Extraordinary), Part 111, Section 4 dated 14-3-200°7,

Printed by the Manager, Govt, of + [ndia Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-] 10034,



